
IN THE CENTRAL ADMINISTRATIVE rRIBUNAL, JAIP:JR BEJ~H 

JAIPUR. 

R.P.No.92/93 Dt. of order: 10.12.93 

Peti tioJler 

Vs. 

Union of I~di• & Ors. Rl"'Spondents 

CORAM:· 

Hon'ble Mr.B.B.Wihaj•m, Member(Adm.) 

Hon• ble Mr .GopG.l KrishNa, Member(Judl.) . 

PER HON' BLE MR. B. B.MAHA.TAN, MEMBER (ADM.). 

We hcive considered the iii.bove Review Petition under 

Rule 17(3) of the Central Ajmimistrctive rrib~n•l(Proce-

dure) Rules, 19R7. It was held iil the drd.er::::dated 25th 

August 1993, i• T.A.No.168/92 Naval Kishore SharmU. Vs. 

Union of In:ua & Ors., that rio rel'ief c•n be givelii to 

the applic•nt in the absence of the necessary parties 

who would be affected if he is assigned seniority pos i-

tion at Sl.No.259(A) inste•d of Sl.No.324. 'rhe peti-

tiorF"r has argued in this petition th«t no individual 

wim.s necess<i.ry party in this case and it could not 

therefore be com.eluded that necessary p•rties were not 

imple«ded. This amo'i:mts to s•ying thdt the order _is 

bad on merit. rhis is no grou~d for re-opening the 

c""-se iiil review. No error appm.remt on the face of the 

record has been shoWR which may justify review under 

Ord.er 4 7 Rule 1 CR;. The petition is accordingly 

dismissed in lirnine. 

Crkr~J{:..if 
( Gop• l Kris hJtii) 

Member(J) 
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Member (A) • 


